RE. CALLING ATTENTION NOTICE
Mr. Speaker: Calling attention,

Bhri 8. M, Banerjep (Kanpur): I
rise on a point of order,

Mr. Speaker: On what?

Shri 8. M. Banerjee: On the business
of the House. I rise on a point of
order under rule 372(2) which reads:

-

“A point of order may be raised
in re'ation to the businesg before
the House at the moment:"

The business before the House s
the calling attention notice. You are
aware of rule 197 on Calling attention
to matters of urgent pub.ic impo: tance

I am raising this issue because you,
in your wisdom, have disallowed one
of the very important calling attention
notices, I do not dispute your judge-
ment at all. Xindly hear me for a mo-
ment, don't be impatient.

Thly is regarding a very important
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tlon which Is entered in the Order
Paper you can raise.

Shri 8. M. Banerjee: Flease hear me
for a minute. A decision was taken,
a committee was instituted by the
Centre for taking over this Lakshmi
Ratan Cotton Mills,

Mr. Speaker;: I am sorry I cannot
asllow it, Lakshmi Ratan Cotton Mills
has nothing to do with this. This 13
about chemicals.

Shri 8. M. Banerjee: I only request
you to please hear my request,

Mr. Speaker: Order, order. I want
you to please resume your seat.

Shri 8. M. Banerjee: Kindly hear
me.

Mr, Speaker: Lakshmi Ratan Cotton
Mills is not under discussion st all.

Shri 8. M. Banerjee: Kindly hear me.

Mr, Speaker: I know you want to
have a hearing, that »z why you want
to rais~ this point, but this is not »
point which is before the House. Please
do not raise about Lakshmi Ratan
Cotton Mills,

Shri 8, M. Banerjee: Hear me please
for the sake of democracy.

Shri Hem Barua (Mangaldai): Will
you please hear my request also for
God's sake?

Shrl 8. M. Banerjos: I say for the
sake of democracy.

There i no wsession tomorrow
and the day after, and on 3rd April,
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Mr. Bpeaker: A thing which has
no. been allotted inside .he Chamboar.
you are raising. I am not going to
allow it whatev r may happrn. May
I request you to take your seat?

Shri 8. M, Ban~rie=- Three thousand
end five hundr d people . . .

Mr, Speaker: You ard I, both of us,
cannot bx _tand.n*  Will vou please
sit d.wn, Sirimati  Tarkeshwari
Sinha.

Shri 8. M. Banerjee: Three thousand
and five hund ed people . . .,

Mr. Speaker: Yoy are raising a
point which is not allowed If the
Min’ster does not accept a short notice
queaslion, it is net my fault.
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Mr. Speaker:
that,

He cannot rais> like-
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Mr. 5. M. Banerjee: Let him make
a statement, let him save 3,500 work-
-ers.

Mr Speaker: Will you please sit
down. In some shape or other you
want to raise a question which has
not been alowed or admitted So
many other calling attention notices
are not allowed every day, and if
every one nf them ig raised he e,
there can be no budiness In  the
House. 1 am not going to allow it
You may request the Minister outside
the House, you cannet just raise a
question which has not been allowed.

Shri Hem Barua: On a point of
Information. May 1 have information

Mr. Spoaker: No, not now
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Shrl Hem Barun: It & very eels-
vant.

Mr. Speaker: Then, somebody alwm
will want sumething else. Shrimad
Tarkeshwari Swnha,

1220 hrs.

CALLYNG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FErT L12zER PrRODLCTION IN INDIA

Sh.imatl Tarkeshwari Sinha (Barh):
I call tnc attention ol the hon. Mums-
ter ¢f Pet.oleum and Chemicals to
the following matter of urgent publie
importance ani I request that he may
make a statement therson:

“The question of extenston of
the time limit given to the fore-
ign oil companies by the Govern-
ment to altract external invest-
ment for fertilizer production in
India™.

The Minis’er of P anning, Petroleum
and Chemiculs and of Soci1al Wesfa o
(Shri Asoka Mehta): The Govern-
meat of In l1a have attachei the high=
est imposta . e to the attalnment of
self-suffi~ency in foud by 1971-72.
Amongst the pre-requis’tes for this ia
the production of fertilisers on an
adequa ¢ <cale to meet the rapidly
growing need. The Government of
India, therefore decided in D cember
1965 on various measures to promote
the rap’d development of the fertiliser
industry in th: country.

Firs'ly Government embarked on
the execution of a series of large mo-
dern p-ojects in the public sector.
Thesz, on e mpletin during 1969 and
1970 will ~A4 938000 tonmes of ni-
trogen production annually,

Sec-nilv, effec'ive upto the 31st
Msrch 1967. Goverrment snnnnced
certain decivions deci*ned to prvmote
private investment I~dian and oregin,
in the fertillter industry. The m~st
important

total 984000 tonnea ¢f annus! nitroe
gen camac‘ty, will haye freedom to
market their production withou: pries



